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paSlled by the Lot Sabha 8t Its sItt-
Ing held on the 19th December, 1969, 
ba§ been passed by the Itajya Sabha 
at its sitting held on the 20th March, 
1970, with the following amendments: 

E"acti"g Formula 

1. That at page I, line I, for the 
word "Twentieth" tho word 
"Twenty-first" be ~ub t tute . 

Clause 1 

2. That at page, 1, line 4, for the 
figure "1969" the figure "1970" be 

substiruted. 

I am therefore, tn return herewith the 
said Bill in accordance with the provisions 
of rule 128 of the Rules of Procedure and 
Conduct of Business in the Rajya Sabha 
with the request that the concurrence of the 
Lok Sabha to the said amendments be 
communicated to this House.' 

SUPREME COURT (ENLARGEMENT 
OF CRIMINAL APPELLATE 
JURISDICTION) BILL 

AS RETURNED BY RAJYA SABHA 

SECRETARY: Sir, I lay on the Table 
of the House the Supreme Court (Enlarge-
ment of CrimInal Appellate JurisdictIon) 
Bill, 1969 which has been returned by Rajya 
Sabha with amendments. 

12.48 brs. 

ESTIMATES COMMITTEE HUNDR.ED 

AND TENTH REPOR.T 

SHRI SRADHAKAR SUPAKAR 
(Sambal pur): I beg to present the 
Hundred and tenth Report of tho Estimates 
Committee ~ ar l  Bctlon taken by 
Government on the recommendations con-
tained in their Eighty.fourth Iteport on the 
Ministry of Home Affairs-Central VilllBDce 

Commission. 
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